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IN THE CENTRAL ADNINI%TRATIUE TRIBUNAL
HYDERABAD BENCH : AT HYDERABAD.

. * x % .
D.A, No, 1315/93, Dt, of Decision : 27.5.94,
T. Siva Prasad | | e Applicant

Us
1. The Chairman,

2.

Postal Service Baard
Daktar Bhavan,

San Dat margh,

New Delhi,

The Deputy Director General (PG)
Departmant of Posts (Room No,.208),
Daktar Bhavan, Sandat Margh,

New Dalhl.

3. The Chief Post Master General,
Andhra Circle, .
Hyderabad, -
4, The Supsrintendent of Post Offices,
 Hindupur, Ananthapur District. «+ Raspondents,
Counselffor the Applicant : Mr. P, Raghavender Reddy

Counsel for the Respondents

-y

Mr. N,V, Ramana, Addl, CGSC

CORAl ¢

THE HON'BLE SHRI AR,8. GORTHI  :  MEMBER (ADMN,)



0A No.1315/93, Dt. of Order:27-5-94,

(Order passed by Hon'ble Shri A.B.Gorthi,
' Member (A) ).

L3 * *
In this application the prayer of the applicant
is for a direction to the Respondents to appoint him in

any suitable post on compassionate grounds.

24 The fatherfof the applicant while working as

Postal Assistant (Class-II1) proceeded on voluntary

ratirement on medical grounds on 27-8-85, The applicant
atained majority on 21-9-88 and thereafter made a repre-
sentation to the Respondents to give him appointment on

campassionate grounds,

J. The Respondents in their counter affidavit have
stated that on the date of retirement of the employee,
i oo
his family comprised his wife, 3 sons and wheee daughter.
The first tuo sons are married, employed and .living
b
seperately, The 3rd sanﬁ)uhc is the applicant,seeking
appointment, The only daughter is married. Furtheg,the
v L
employes «&s receiving a monthly pension of Bs.547/- +
relief., The contention of the Respondents is that the
family is not in such indigent circumstances as would
justify giving appointment to the applicant on compassionats
grounds,
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4e Nene present for the applicant., Even on the
previsus date of hearing (24~5u94)‘§iﬁﬂ none was present
for the applicant. e have however heard learned counsel

forthe Respondents and perused the material before us.

. o

Se # recent judgment of the Supreme Court in Auditor
&

General of India Vs, G.Ananta Rsjeswara Rao ( 1894 sCC (L&S)

page-500), it was hed that appointment an compassionate

grounds, except on certain&gruunds,is viglative of Article

16(2) of Constitution. Relevant portion of ths judagment is

gxtracted beiau s

"Therefoure, the High Court is right in
holding that the appointment on grounds
of descent cleariy violates Article 16(2)
of {he Constifution, But, however it
is made clear that if the appointments ars
confined to the son/daughter or widow of
the deceased government employee who dies
in harness and who needs immediate appoint-
ment on grounds of immadiate need of
assistance inthe event of there being no
other sarning member in the family to
supplement the loss of income from the
bfead-uinner to relieve the economic
distress of the members of the family,

v it is unexceptionable., But in other cases
it cannot be a rule to take advantage
cf the Memorandum to appoint the persans
to these posts on the ground of compassion,
Accardingly, we allow the appeal in part
and hold that the appointment in para-1
of the Memorandum is upheld and that
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1. The Chairman, Postal Service Board,
Daktar Bhavan, San Dat Marg, NewDelhi,

2. The Deputy Director General (PG)
Department of Posts (R.No.208)
Daktar Bhavan, Sandat Marg,New Delhi.

3. The Chief Postmaster General, Andhra Circle, Hyderabad

4, The Superintendent of Past Offices,
Hindupur, Anantapur Dist.

5. One copy to Mr.P.Raghavender Reddy, Advocate, 7-105/1
Madhurapuri, Road No.4, Dilsuknnagar,Hyd.

6. One copy to Mr,N.,v.Ramana, Addl.CG3C. CAT,.Hyd.
7. One copy to Library; CAT.Hyd.
8. One spare copy.
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appointmant on compassionate ground

to a son, daughter or widow to assist
the family to reliaué economic distress
oy suédan demise in harness of gouéén-
ment employee is valid., It is not on
.the groundof descent simpliciter, but
exceptional cirtumstances for the
ground méntioned, It should be cir=
sumscribed with suitable modifica- ~
tion by an appropriate amendment to’
the Memorandum limiting to relieve

the members of the deceased employee
who died in harness from economic
distress, In other respects Article
16(2) is clearly attracted.”

From the aforeéféted)it would be evident that there is noX
scope for giving appointment on compassionate ground to
the san or daughter of an employee who is retired on in-
validation on medical grounds, ‘Such appointmen?,aé

observed by the Hon'ble Supreme Cnurt[uould of fend

Article 16(2) of the €onstitution,

Ga In the above circumstances we find no merit in

this 0.A. and the same is dismissed., Mo order as to

costs,
(A.B.GORT™MI)
Member (A) i
t Dt. 27th May, 1994, Priters
; Dictated in Upsn Court, i
X
Dxfmctgb Reaiglyor (3D ¢c
avl/ GBHJ DRSS
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I‘\T TAE CENTRAL ADMINISTRATIVE TRIB JAL
HYDERABAD BENCH AT HYDERABAD

TEE HON'ELE MR.JYSTICE V.NEELADRI RAD
' VICE CHAIRMAN
- . 1D '
' . T
 THE HON'BLE MR.A\B.GORTHI s MEMBER(AD)

THE FON'BLE MR, TYCHANDRASEKI/AE REDDY
MEMBER(JUDL)

THE HON'BLE MR.

\RANGARAJAN & M(ZDH)
Dateds ) ]-$ -1994

ORDER/JUDEMENT

H.5/ReA./CoalNO.
in

oo, V3VS\a%.

T.A.NO. . (WD )

Admitted and Interim Dlrectlon%
Issued . ‘@

Disposed df with directions

"Dismissed.
o

-~

Dismissed as withdrawn.
Dismissed [for Defaulﬁ. .
"Re jected/Drdered.

‘No order as to costss =






